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GOURI DEVI & ANR.

VS
UNION OF INDIA & ORS.
‘For the applicants Mr.T.K.Biswas, counsel
For the respondents . Mr.S.Banerjee, counsel
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Heard 1d..Counsel for the parties and perused the materials on record.
2. * The admitted position is that the prayer of the applicant for employment
\ assistance on compassionate ground was turned down by the authorities as he

was a married son. The reépc‘mdents have reflected in their reply the following :

“The CAC again rejected his case for being a‘rriarriéd“éa‘hdidqte in

. terms of DOP&T OM No. 14014/02/2012-Estt(D) dated 30.5.13 (FAQ item .

( - No.13):" The applicant was informed accordingly vide letter dated

29.10.14.” «
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3. [t 1s un'ders'tood tﬁat the Government .has cﬁan'gedits view regarding
._ecl)‘ns'iderat—ioﬁ of married son for such employment assistance. Moreover the
bar in~;re'gar'd to consider-ation of married son was intrbduced only in 2014 as
evident from the F‘AQ on cc)mpassmnate appomtment released by the DOPT on
30.5.13 as contained in Annexure R/12 to the reply, whereas the death in the
instance case took place long before-introduction pf the said circular.
4. That apart marriage is no more a bar in regard to consideration of sons
for employment assistence in terms of DOPT OM No. 14014/02/2012-Estt(D)

dated 25.2.2015.




- 5. Therefore the authorities are directed to re-consider the case of the
applicant in terms of the latest position and pass appropriate orders within

\ . . .
three months from the date of communication of this order.

‘ 6. Accordingly the OA is disposed of. No order is passed as to costs.
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